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3908. SHRI ATAL BIHAR! VAJ-
PAYEE: Will the Minister of 
ENERGY be pleased to state: 

(a) is it a fact that a pilot plant 
at the Central Fuel Research Insti-
tute. Dhanbad produces about 300 
litres of 011 a day from 0.5 tonne;: of 
coal; 

(b) is it also a fact that for deve-
loping a commercial scale plant for 
convenlOn of coal into oil, the Insti-
tute ]<; cl\vaiting clearance of a 25 
~ e capacity coal hydrogenation 
.,plant sl1bmitting to the Government; 
apd 

(c) when wa<; such a proposal sub-
mitted, progress so far in this r~ rd 

and furil-Jer action to be taken? 

THE ~II I  OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRA1\1 MAHAJAN): (a) C(ut 

hydrogcn2tion tests cJ.rried out at the 
! 1onn-::· per day capacity laboratory 
p;}ot p]ant at Central Fuel Research 
Institute has produced 8.15 kg. of 
Synth€:'tlc distillate and 2.5 litres of 

th~ i  diesel oi' from :1')out ~  

kgs. of ('eJal feed slurry. 

(b) (l'ld (c). A proposal for setting 
up of ~5 tonne per dav capacity Coal 
Hyckogc!1·1t,0:1 Plant "vas received 
from Central Fuel Research Institute 
in DeC'ember. 1980. Government have 
included this project m the Sixth Plan 
Programme of CFRI. 

Fertilizer Plant at Orissa 

3909. SHRI CHINTAMANI 
JENA: Will the Minister of PETRO-
LEUM. CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) whether it is a fs,ct that the 
State Government of Orissa has 
communicated their decision' to the 
U i~  Governmept to provide land, 
water, power and communications 
~eiUt~e~ like r ~  bridges etc. for 

establishment of 3 
capaC'ity fertilizer 

lakhs tqnnes. 
plant at Orrisa; 

(b) if so, the decision of the Gov-
ernment in this reg!lrd; 

(c) whether it is a fact thllt the 
proposed project has been referred 
to the Public Investment Board for 
appraisal; 

(d) if so, the decision y;ill be 
in this subject; and 

(e) when the decision will be 
taken by the Central Government for 
establishment of Fertilizer Plant at" 
Paradip? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) to (e). 
The ploposal for setting up of a 
h h~ti  fertilizer project at Para-
dip in Orissa is being processed by 
GovernnlCnt fOr an investment deci-
sion and a decision if; expected to be 
taken "oon. The Government of 
Oriss:.t have, in this connection, 
agreed to' provide the n('C'e<;sary in-
r t~  tUft' facilities required fOr the 
proi<"ct like land. water. power, roads, 
etc. 

Soviet Uuion's offer fOr development 
of Fuel and power in India 

3£110. SHRI SATISH 
Will the Minister of 
pleased to state: 

AGARWAL: 
ENERGY be 

(a) v:hether it is a fact that 
lecently Indo-Soviet Joint Commis-
sion held discussion in Delhi about 
the co-operation that the Soviet 
Union ('an give for the d~ t 

of fuel and power in India; and 

(b) whether as a result of tJhe dis-
cussion the two countries could arrive 
at any year wise programmes that 
will be taken up by India in the 
above field where Soviet co-operation-
will be available and if so, the parti-
culars of such projects that will be 
taken in h ~d d ri ~ ~  
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Yes, Sir. The construction of an in-
~e r ted th~r  .P9wer plant o! the 
. capacity of lOQO MW (with posslbility 
Of expansion up to 3000 MW) to-
gether with associated transmission 
Ilines of about 900 kms length and 
stagewise construction of the Nigahi 
coal mine in the Singrauli region 
with Soviet assistance was one of the 
'subjects of discussion during the 
Sixth Session of Indo-USSR Joint 
Commls::ion held in January , 1981. 
On the Coal side, Soviet assistance 
for Jhanjra underground mine, Mu-
kundCi Open cast Complex and moder-
nisation of Kathara and Patherdih 
<,oal wctsh2ries were also discussed 
during the said Session. The exact 
scope of the assistance to be prOvid-
ed by the Soviet Union and the time 
frame for the construction of these 
project-; arc being fina Used. 

Supply of bitum'!"n to Kerala 

3911. PROF. P. J. KURIEN: Will 
the J\lini<>ter of PETROLEUM. 
CHEM!CALS AND FERTILIZERS be 
~  to state: 

((\) ',,]w tlw;· '']-overnmen t are aware 
that the repair work and maintenance 
of rond'" in Kcrala are at standstIJI 
owing to the shortage of bitumen; 
and 

(b) 8teps Government propose to 
to take to provide adequate supply 
of bitumen? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Represen-
tations have been received jn th ~ 

Ministry from the Government of 
Kerala that the repair and mainte-
nance of roads in the State are 
affected due to the shorl9ge in the 
supply of bitumen to the State; 

(b) Instructions have been issued 
to the oil companies to maximise the 
supply of bitumen to the state in-
cluding Kerala, to the extent possible. 
With ~ t he ' increased availability of 
bitumen it 19- hoped' to make ftt11 
suppnes to the Stdte as perF aDoea-
tions during ~  ' e 

~ iti  to SC/ST eIQployee&, 
· ~e re ~~ ~~  by N.'r.P.C. 

Bac1arpur Division 

3912. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister or 
ENERGY be pleased to state: 

(a) whether it i<; a fact that the 
Scheduled Castes and Scheduled 
Tribes Employees Welfare Associa-
tion has not been given recognition 
by the Management of the National 
Thermal Power Corporation Badar-
pur Dh:ision despite repeated re-
presentations by the Association; 

(b) whether it is also a fact that 
reservations in the matter of appoint-
ments and promotions of SC 1ST em-
ployee, of the N.T.P.C. is not 
governed bv the policy laid down by 
the Go\'ernment in this respect; 

(c) if ~  the reasons therefor; and 

(d) the steps contemplated by the 
Government in the matter? 

THE \tINISTETI. OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) The 
Schedu'ed Castes and Scheduled 
Tribes 'Ve1fare Association at the 
Badarpllr Division of the National 
Therm8; Power Corporation was 
formed in October, 1980. The Asso-
ciation has not submitted to the 

~e e t copies of registration 
certificat{'<;, and othE'r doC'uments 
relevant to the understanding of the 
obiectjvec; Of· the Association and 
other related matter!';. However, in 
spite of t'1is several meetings have 
been h€lr1 with thE' representative" 
of thn Association to discuss the 
points brought out in the Memoran-
dum submitted by the Association. 

(b) N0. Sir. The matter of appoint-
ments and promotions of SC/ST 
e ee~ is being regulated in 
accordance with the oolicy guidelinE'S 
laid down bv the Government of 
India, Ministry of Finance, Bureau of 
Public Enterprises. 

(C) and (d). Does not arise. 




